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V 
Seen te :.ad iur deard the lea: ned counsel i or 

the petitioner. In view of the submissions made by the 

learned counsel for the petitioner, we feel that this 

C.rioiriai ApliCatiOn Can be disposed of at the 

admission Stage by issuing anoropriate directions to 

the dep artmenta1 authorities. In view of this we have 

beard Shri P .K.Ladhi, learned counsel for the 

setitionar and Shri 	i.oso, learned Senior tnjm 

Counsel, on whom a copy of th petition has been 

served. The facts of this case, according to applicant 

are that he has been working as a 11 aterman(casua1 

labourer) in Borikina Sub Post Cffice from 27th 

-pril, 1994 on'a consoliOated basic allonance of 

3.470- and has thus completed five years of continuous 

service. 1-le is a Matriculate ar.1 is othersise eligible 

forappointment to 	 .D.Post.-Ue has also 

Legistered his name in the9.npicyment Exchange. lie had 

apalIe3. for the post of i'.J.Packer, Kaduapada, but 

his case was not considered and the post was filled 

up by one casual labourer, who had rendered lesser 

period of service than him. The applicant has 

registered his name in Jaqatsinghpur Employmacit 

:.npe, but his name hns not hn sponsor :P by 
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'cv the amcioymqt dechang a f ai tha post of .-' 

	

Cerrier, i danth daladari 	The applicant, has 

therefore, directy applied to the departmental 

aithorities withi a the stipulated date, but he 

Tpprehends that his candidature may not be consier ad 

by the deoartmentai authorities as his fern e has 

cot been sponsored by the Emplocnerit EXchr:e. 

The applicant has also averred that the departmental 

.aathorities have not issued any public notice 

calling for names from the open market for filling 

up of the post of E.i).Mail Carrier, Nandan and 

Galadari 3.0. According to latest instruction of 

J.G.Posts, along with th7a MWIMS calling for name 

from the Emnlovment dxcnge, pubaotice has to W 
he issued, so that intendiria cand dates can 

Jirectly applied for the post. In this case the 

averment is that no such public notice has been 

issuef. It is also submitted by the learned counsel 

for th petitioner that requisition to mp1oneat 

lxchange has been s:nt by the departmental autboritics 

a±tr fur the post of . 1ail Carrier, Nandan and 

taladhari, alter issuara oi. the aboe circular 'cv 
the direceos Jener0l cf lOts. ILl vie' of this, 

Original .pplication is dispoaed of uith a 

Jirectiont.o deparmenta1 authorities that fl CC5 

rlO oublic notice has been issued calllncT for names 
I 

from the open mar]cet and in case the applicant has 

sant his application complete in all resoect befcre 

the lest date of receipt of arap.licatioss, then 

is candidature should he considered damn ith 

Oth?c candidates striccly in accordance nith rules. 

	

Th 0  0 .A. is di so oa3. oP 	Lcvn at the aThission 

ttc itself. 
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